3159 Re, Question
[Shri 5. C. Jamir]

(ii) A statement showing reasons
for delay in laying the above
Notification. [Placed in Iibrary
See No. LT-1244/68).

Notification under Government Savings
Certificates Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMNCE (SHRIK.C.
PANT) : On behalf of Shri Jagannath
Pahadia, | beg to lay on the Table a copy
of the Post Office Savings Certificates
(Third Amendment) Rules, 1968, published
in Notification No. G.S.R. 821 in Gazette
of India dated the 27th April, 1968, under
sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959. [Placed
in Library. See No. LT-1245/68.]

12.40 hrs.
RE. QUESTION OF PRIVILEGE

SHRI RANGA (Srikakulam): May
we have an assurance that you will be good
enough to decide “this matter whether you
are going to allow privilege motion to be
taken up or not, sometime tomorrow? You
were pleased to say that you would like
the session to be over Lomorrow.

MR. SPEAKER : | cannot give a
guarantee on the floor of the House.
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SHRI RANGA : It isa very impor-
tant point, If the House is adjourning
tomorrow, surely the House has a right to
learn from you whether you will be good
enough to consider this matter some time
today or some time tomorrow and give
your decision tomorrow before the House
adjourns ; otherwise, it would become in-
fructuous.

SHRI BAL RAJ MADHOK (South
Delhi) :  You have yourself admitted that
it is a matter of urgent public importance.
You have postponed the discussion of the
motion to some later date, Bat surely the
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Privilege Motion can be taken up before
the House adjourns.

MR. SPEAKER : Let me see. Leave
it to me .. (Interruptions)

SHRI NATH PAI (Rajapur): The
ruling stands ; whatever is the ruling it
stands...(/nterruptions)
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MR. SPEAKER : 1 may not admit it,
I cannot guarantee that I will adm:t it.

As Mr. Ranga suggested, I will give my
ruling tomorrow.
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MR. SPEAKER :
to argue.
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I am not prepared

MR. SPEAKER : I will sec whether I
can admit it or not. 1 will give my ruling
tomorrow.

Now, the secretary.

SHRI H. N. MUKERIJEE (Calcutta
North Bast) : How do you brush this
aside ? This is a privilege motion.
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MR. SPEAKER : I have already said
that, as Mr. Ranga suggested, 1 will give
my ruling tomorrow, and not now. [ can-
not give my ruling here and now.
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MR. SPEAKER : [ cannot guarantee
that I will admit anything. This will be
unfair. Whether 1 admit it or mot, 1 will
give my ruling tomorrow.

Now, the Secretary.

12.43 brs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from the
Secretary to Rajya Sabha :

(i) I'-am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Monday, the 29th
April, 1968, adopted the following
motion in regard to the Committee
on Public Undertakings :—

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha to agree to nominate
five members from the Rajya Sabha to
associate with the Committee on Public
Undertakings of the Lok Sabha for the
term beginning on the lst May, 1968
and ending on the 30th April, 1969 and
do proceed to elect, in such manner as
the Chairman may direct, five members
from among the members of the House
to serve on the said Committee.”

2. 1 am further to inform the Lok
Sabha that at the sitting of the Rajya
Sabha held on Wednesday, the 8th May,
1968, the Chairman declared the following
Members of the Rajya Sabha to be duly
elected to the said Committee : —

Shri N. K. Bhatt

Miss M. L. Mary Naidu
Shri Gaure Murahari

Shri Rajendra Pratap Sinha
Shri D. Thengari

woaw e

(ii) “In accordance with the provi-
sions of sub-rule (6) of ryle 186 of
the Rules of Procedure and Con-
duct of Business in (he Rajya
Sabha, I am directed to returm
here with the Finance Bill, 1968,
which was passed by the Lok
Sabha at its sitting beld on the
st May, 1968, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

Sixth Report

SHRI THIRUMALA RAO (Kakinada):
1 present the Sixth Report of the Com-
mittee on Absence of Members from the
Sittings of the House.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Third Report

SHRI RANA (Buldana): 1 present
the Third Report of the Joint Committee
on Offices of Profit.
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